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New Dalhi: this the X7 day of May, 1999

HON *BL E MR. Se Re ADLGE VICE CHAI A1 AN (a).
HON 'BLE MRS, LAKSHII SWAMINATHAN, MMBER(T) .

Ao Vo Prena Nath, -

119~F, Hostel Blocdk, -

Oi rectorate of Training,

UTCs, Viswas Nagar,

Dal hi =32 o ‘ ceess fpplicants

(rpplicant in person).

Ver sus

Secratary,

Uhion Public Service bmmission,

Dholpur ‘Hbuse,

New Delhi. ~ R ' oeees REspONdents,

(By adw cate: Shri K. R. Sachdeva)

_OROER

HON *BLE MRy Se Re ADIGE, VICE CHAL A1 AN (4)

poplicant impugns respondentts letter

dated 14.5,99 denying his request for Scribs to appear
in CSE, 1999 schedul ed

[to be held on 30,5,99 , and prays for a dirsction

to respondent (UPSC) to provide him Scriba,

2. A p'rayer seeking the same relief as an interim
measure in view "of the pending exam. has also bgen

sought,

3. The OA came up on 21,5.99 on which date
after applicant giving 2 preliminary hearing, notica
was issued to respondent (UPSC) by Special Messenger
to appear and to f‘il:e_,\\:t‘:\_heir reply by 26,5, 99
positivaly, Melanuhififgytsﬁri Ke Re Sachdeva who represents

UPSC and was present in the Oauft, was called upon to

seek instructions from Respondent and be available on

26,5, 99,
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4, fppplicant argued his case in person uwhile
Shri"‘KfiRzisa;chdeva was heard on behalf of respondents.
In addition shri R.“%K.Kapoor,'Advo'cate was also heard

on behalf of applicant as amicus curiae in respect of

some 1e3al pleas.
S, ‘No reply has been filed by responden ts.

- Houwevery Shri Sachdeva has invited our attention to

Gien eral instructions (mnexure-I) for the CSELP) 1999 ,
rel gvant portion of which reads as under:
"Candidates must write the papers in their
own hand. In no circunstances will they be

allowed ths help-of a scribe to urite the
ansuwers for than. b yaver, blind candidates

will be allowed to write the examination

with the help of a scribae™

These,instruoti_ohs_f‘urtharrlay doun the eligibility
wonditions in which a Scribe will be pemitted in

case of blind candidatae,

6. » Shri Sachdeva statgs that denial of Scribe

-to the applicant is in acomrdance with rule and

there is no violation of ruless WNo direction to

provide Scribe to applicant is judicially warranted,

In this connection, shri Sachdeva states that in the
absence of any challenge to these rules, the interim
relief prayed for by the spplicant cannot bs granted.

Lsamed counsel Shri Kapoor has submitted that

on this ground alone the interim relief may not beg

denied to the applicant , and meanwhile he may be

given short adjoumment to amend the 0a suitably to

impugn thibse ruled pmplicant has invited our attention
(ann exure-‘25

to his representation dated 30.4’.99f.addressed to

respondent, where he has pointjed out that he lost

. his both hands below elbow and required the help

N
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of a Scribe to Qxl*ite,his gxam, As Scribes “are pro vided
to -blind -car‘jdidét..es an_d' otﬁe;fs with visual impaiment,
he should also bg given equal opportunity by

p roviding scribas’

e We have observed that the applicant has
indeed lost his both hands belou elbow and has been
fitted with artificial limbs, The aforesaid rules
provide that tha; candidates must"urite the papers in
their .”OLJ‘n hand." .  }\ﬁp arently Athes‘e rul es while taking
into cmnsideration the blind candidates for providing
scribes, have not taken into consideration the
handicepped candidates who do not have their'oun

hand' , as in the present cases

8. shri Sachdeva has pointed out that the

applicant is fully auware that no Scribe unwld.be'p?m:videdﬁ

to him when he filled in the epplication form as the
samg is meant only for blind candidates. He also
stated that applicénf did appear in earlier two CSEs

and had not been alloued the astistance of scribe ,

% - We have considered the matter carefully,

10, Ré__sﬁ;c?zh-dsn.t':,s have yet to file rely to
explain uhy the provi.é.ion of a Scribe 1is limited only
to blind candidates. pplicant hés al so sought time
to file an amerded 0A specifically to challenge the

aforesalid rules.

1. In his averment in annexure-3, applicaht

has svtated that in School, Ollege and University hg

-has been provided assistance of Scribe.

12 As the CSE,1999 is scheduled to be held on

30.5.99 and there is no time for pl sadings to be completed

and the O0p to be heard on merits, we direct thg

VeVl
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respondent to pemit the applicant assistancg of
Scribe for theg afo resaid examination, stbfect to all

' 0 s\ ¢oview
other onditions , ang Kegping his resultl\till further
orders, It is made clearp that in the event the
O0A eventually faigs and is disnissed, the applicant

will not bg entitled to deri ve any bengfit from thg

result of this examination._ In this connection wg

further ~diregct that whatever conditions are applicablg
a A
in regard to p ro vision Of puwadeinmg scribg to bling
“1 Rt L) ]
candidates uiéﬁwnutaéu:nutandn;miil apply to thg

-5
pplicant al so.d

13, Meanuhile respondents to file reply within
4 weeks, 2 weeks for rejoinder, if any,.

N
14, List on_26,7,909,
s " lssuc D)’“"—/-“

(SeRe-p0I

( MRS, LaKsHiI SWAMIN ATHAN ) GE')
MMBER () VICE CHAIRIAN (q),.
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